5979  Repealing

Mr. Deputy-Speaker: The Bell is
rung—now there is quorum. I must
again the remind the House that this
is the third time that the Bell is being
rung in the last 40 minutes. The
question is:

“That the Bill be passed.”

The motion was adopted.
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REPEALING AND AMENDING BILL

The Deputy Minister in the Minis-
iry of Law (Shri Jaganatha Rao): Mr.
Deputy-Speaker, on behalf of Mr. A.
K. Sen, I beg tg move:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into con-
sideration.”

Sir, this 1s a formal measure which
is periodically brought before the
House to bring the statute book up-
todate because some of the enact-
ments have spent themselves out and
are no longer required. The enact-
ments which are proposed to be
amended are enumerated in the
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Second Schedule while the enact-
ments sought to be repealed are in
the first Schedule. The enacts sought
to be repealed have ceased to be in
force or have become obsolete or
their retention has become unneces-
sary. The notes on the Schedules
give the reasons why certain legisia-
tion is sought to be repealed or why
certain laws are sought to be amend-
ed. The amendments that are sought
to be made are merely of a formal
nature and they do not go to the
root of any matter. This a routine
measure and I move.

Mr. Depuiy-Speaker:
moved:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into con-
sideration.”

Shri Solanki (Kaira): Mr. Deputy
Speaker, I only want some clarifica-
tions on this Bill. On page 9, line 9
on the Second Schedule they want
the figure 225 to be substituted for
the figure 226, I had correspond-
ence with the Chartered Account-
ants Association and they wrote to
me that figure 224 was to be put
there. I would like to know whe-
ther it is a mistake on the part of
the Government that for 224 they
have put here 226. Because the jtem
224 is again missing from this Bill.
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Shri Jaganatha Rao: Mr. Deputy-
Speaker, Sir as the House knows, the
Law Commission has gone through
various enactments and suggested
amendments; it has published 26 re-
ports it is now examining the Civil
Procedure Code and the Criminal
Procedure Code. We are always ready
to introduce necessary amendments
suggesteq by thé Law Commission.
The working of the Criminal Proce-
dure Code is a matter for the State
Governments because it relates to the
law ang order and the Government of
India has nothing to do with it. Re-
garding the point raised by my hon.
friend, may I refer him to the notes
on clauses. He referred to section 226
of the Companies Act. The notes on
clauses explain that this amendment
seeks to rectify the mistake. By mis-
take section 226 had been mentioned
and we are now trving to correct that
mistake.

Mr. Deputy-Speaker: The question

is:

“That the Bill to repeal certain
enactments and to amend certain
other enactments, as passed by
Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That Clause 2 to 5, Schedule
T and Schedule II stand part of the
Bil »’I

The motion was adopted.

Clauses 2 to 5, Schedule 1 and Sche-
dule II were added to the Bill.

Clause I, the Enacting Formula and
the Title were added to the Bill.
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Shri Jaganatha Rao: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

14-50 hrs.

GOLD (CONTROL) BILL

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Deputy-
Speaker, Sir, I beg to move:

“That the Bill to provide, in
the economic and financial inter-
ests of the community, for the
control of the production, supply,
distribution, use and possession
of, and business in, gold and orna-
ments and other articles of gold
and for matters connected there-
with, as reported by the Joint
Committee, be taken into consi-
deration.”

I have on several occasions and
also when I moved the Bill for refer-
ence to the Joint Committee, dealt
with the circumstances under which
Gold Control had been introduced and
what its principal objectives were. I
have also, for the information of the
Members of the House, circulated a
brief note on the subject and there-
fore it is not necessary to repeat what
has already been said about the basic
objectives of this measure,

On the 5th June, 1964, this Sabha
adopted 3 motion referring the Gold
(Control) Bill, 1963 to a Joint Com-
mittee, The Rajya Sabha concurred
in that motion on the 6th June, 1984.
The Joint Committee held thirteen sit-
tings in all. Having regard to the
importance of the subject and the
interest taken by the public, the Com.-
mittee decided to hear evidence of
associations and others desirous of
presenting their views or suggestions
and for this purpose issued a Press
Communique  inviting memoranda.
199,678 memoranda and representa-
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tions were received by the Committee
from various associations and indivi-
duals. The Committee gave an oppor-
tunity to 47 associations as well as a
Member of Parliament to give oral
evidence before it. Certain officials
were also examined,

The Joint Committee has presented
its report to this Sabha. That report
fully explains the reasons for the
change made by it and I would not like
to take the time of the Sabha by re-
peating them. However, it is neces=
sary to comment on the main points
raised in the various minutes of Dis-
sent and to touch upon some of the
more important changes made by the
Committee,

In most of the minutes of dissent,
the 14 carat rule has been singled out
for strong criticism, Apart from its
unpopularity, it has been argued that
once people start taking to 14 carat
ornaments, they will be buying more
gold ornaments than before because
their intention would be to possess a
certain pre-determined quantity in
termg of pure gold content. Conse-
quently, the object of reducing the
demand for gold will be defeated. On
these grounds, some Honourable Mem-
bers have urged that instead of quality
control, there may be quantity con-
trol, While accepting the need for
controlling the price and distribution
of gold, some members have suggest-
ed that a statutory body like the State
Trading Corporation or the Khadi
Gramodyog Commission should be en-
trusted with the monopoly of buving
and selling of gold in the country.

The object of the 14 carat rule is to
make the existing supply of gold go
round to a greater extent than be-
fore. Generally, when people go if
for ornaments, they do not have the
intention of acquiring 3 pre-determin.
ed quantity of gold. They are guided
by the existing social customs and go
in for, say, a get consisting of bangles,
necklace and ear-rings, Obviously,
for making this set, much less gold
will be required if the ornaments are



